
Leg. U -(C.P.L.) No.' 32 
• l « 

. COMMItTEE 
. ON 

" . . t 

PAPERS LAID 'ONTlIE TABLE' 
. ~ (1978-79) ~ 

(SIXTH. LOK SABHA), 

NINETEENTH REPQRT 

(Presented on roth May, 1:979) 

'LO-X SA'9 H A.lSlEiC~R ET A R I A T 
NEW DELHI 

',-May, 1979/Vaisakha,1901 (Saka) 
price :Rq I ·00 \ 

. ~ . 



·O·ONTENTS 

(JOUPOIITION OP TID! COMYITTII 

INTRODUCTIOH 

RIPORT 

ApPI!JIDlCBI 

1. Statement .howing dates of completion of accounta and printing of annual 
reportl of Tannery and Footwear Corporation of India Limited, Kanpur 

PAGE 

(i'li) 

(v) 

for the yean 1973-74. 1974-75, 1975-76 and 1976-77 13 

II. Summary of RecoIlUllendatiOlll/obiervatiOlll contained in the Report I" 



COMPOSITION OF THE COMMITI'EE ON PAn:RS, LAID' 011 
(1978-79) 

Shri Kanwar Lal Gupta-ChairmG'n 

MEMBERS 
2. Shri Faquir Ali Ansari 
3. Shri G. M. Banatwalla 
4. Shri Chanaan Singh 
5. Shri K. B. Chettri 
6. Shri Sudhir Ghosal 
7. Shri M. Kalyanasundaram 
8. Shri Annasaheb Maga'1" 
9. Shri Hari Shankar Mahale 

10. Shri C. R.Mahata 
11. Shri Mangal Deo 
12. Shri Laxmi Narain Nayak 
13. Shri Dwarikadas Patel 
14. Shrimati B. Radhabai Ananda Rao 
15. Shrimati Shanti Devi 

SECRETARIAT 

I 

I 

Shri K. K. Saxena-Chief Examiner of Bills and .Rao-
lutions. 

Shri N. N. Mehra-Senior Table Officer. 
Shri P. C. Chaudhry-Senior Table Ofjiee'1; 

iii 



INTRODUCTION 

I, the Chairman of the Committee on Papers Laid on the Table of 
the House, having been authorised by the Committee to presena 
the Report on their behalf, present this theft Nineteenth Report.. 

2. On examination of certain papers laid during the SeconcJ., 
Third, Fifth and Sixth Sessions (Sixth Lok Sabha) , the Com-
mittee have come to certain conclusions in regard to delay in lay-
ing before Parliament the annual reports of the Tannery and Foot-
wear Corporation of India Limited, Kanpur. 

3. On 20 June, 1978, the Committee took evidence of the re.-
presentatives of the Ministry of Industry on the S'Ubject. 

4. The Committee wish to express their thanks to the Ministry 
of Industry for furnishing information desired by the Committee.. 

5. The Committee considered and adopted this Report at their 
sitting held on 2nd May, 1979. 

6. A statement giving summary of Recommendations/ObseP-
vations of the Committee is appended to the Report (Append.t. 
II). I 
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REPORT 

DELA Y IN LAYING BEFORE PARLIAMENT ANNUAL RE-
PORTS OF TANNERY AND FOOTWEAR CORPORATION OF 

INDIA LIMITED, KANPUR 

The Annual Report of Tannery and Footwear Corporation of 
India Limited, Kanpur for the year 1973-74 was laid alongwith 
'Review' on the Table of Lok Sabha on 22 June, 1977 under 
Section 619A (1) of the Companies Act, 1956 which provides as 
under: 

jjWhere the Central Government is a member of a Govern-
ment company, the Central Government shall cause an 
annual report on the working and affairs of that Com-
pany to be-

(a) prepared within three months of its general meeting 
before which the audit report is placed under sub-
section (5) of section 619; and 

(b) as soon as may be after such preparation laid before 
both Houses of Parliament together with a copy of 
the audit report and any comments upon, or supple-
ment to the a'udit report, made by the Comptroller 
and Auditor-General of India." 

1.2. While laying the Annual Report of the Corporation for 
1973-74, the Minister of Industry did not lay on the Table the re-
quisite statement showing reasons for the delay in laying that 
Report. 

1.3. The Ministry of Industry, on being asked to furnish rea-
sons for delay in laying on the Table the Annual Report for 1973-74 
of Tannery and Footwear Corporation of India and the reasons 
for not laying on the Table the requisite statement showing rea-
sons for delay alongwith that Annual Report, intimated vide their 
communication dated 28 June, 1977, inter alia, as under: 

HThe 5th Annual Report of the Tannery and Footwear Cor-
poration of India Ltd., Kanpur, alongwith Government's 
~ i  on the working of Corporation for the year 1973-
71t was sent to the Table Office of Lok Sabha and Rajya 



Sabha Secretariats on the 20th June, 1977 for laying on 
the Table of the respective House. It was, however,. 
subsequently noticed that the statement containing the' 
reasons for delay in layIng the Report had not accom-
panied the Annual Report. A. statement. giving the. r(!a-
sons. f(lr del,ay was, therefore., ~  ~  the re4uisite 
number of. copies sent to the Table. Oftice of both the 
H<1Uses on the 22nd June, 1977 alongwfth an authenticated 
copy. In the meantime, however, the Annual Report of 
the Corporation was placed on the Table of the Lok 
Sabha on 22rid June, 1977 itself, i.e. before the statement 
. ~ i  reasoris for delay could reach the Table Office of 
the House. In tbe Rajya Sabha, however, the Annual 
Report was placed on the 23rd June 1977 alongwith the 
statement giving the reasons for the delay. The failure-
to layihe statement in the Lok Sabha along'With the 
Annual Report is therefore, inadvertent and is very much 
'regretted. " 

; ~. . The statement giving reasons for delay in laying the Annual' 
Report for 1973-74 of Tannery and ;Footwear Corporation of India-, 
Kanpur, was laid on the ~ l  of the HoUse on 29th June, 1977_ 
The statement reads as under: 

"The anJlual accounts of the Tannery & Footwear Corporation 
of India for the year 1973-74 were drawn up and • placed 
before the Board of Directors of the Corporation in: 
December, 1974. The Board desired th,at the accounts 
should be modified taking into acc<1l1nt the upward re-
vision of the prices 'applicable to Defence Orders 'affect-
ing the sales for the years 1972-73,  1973-74, and 1974-75. 
The accounts were, therefore, modified after adjustment,. 
as directed by the Board. The Director of Commercial 
Audit was, however, of the view that the benefit accruing' 
as a result of the price revision should be adjusted oveI' 
the ~  years proportionately. The CorpOration had, 
therefore, to revise the accounts 'and cduld make aviHI-
able to GQve'rnm.' ent the printed copies of the 'AnrtuaI 
Report for the 'year 1973-74, after obtaiiting the approval 
of the Board, only in April, 19'76. Some discrepancies 
were noticed in the figures relating to the value of sales, 
.capacity utilisation, etc. as shown in the priilted Report 
These had to be resolved in eorisultationwith the Corpo-
ration. Government's review on the working of the-
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Corporation for the year ~  could, therefore, be, 
finalised and sent to the Secretariat of the House for 
laying on the Table of the House only on 18th December, 
1976. The Secretariat te't\1rned the copies suggesting' 
that these maybe sent after the eo'mmencement of the 
next sessi6n was announced. As the House had only a 
brief session during "March-April, 19'77 the Report could. 
not be plaCed on the Ta.ble of the House at that time." 

1.5. The Annual Report for 1974-75 of the Tannery and Footwear 
Corporation of India Lttnited, -Kanpur wes laid on the Table of 
Lok Sabha on 3rd 'August, 1977 alohgwith 'Review' and 'statement 
showitlg reasons for delay 0 in laying the Ann't!1alreport'. In the-
stlltement the Mihistryof 'Industty advartced the following reasons: 

"(i) The audit of the accounts of the Corporation could com--
mence only in December, 1975, as there was delay in fina* 
lisation of the appointment of Statutory Auditors and 
the fixation of thei'l' remuneration. 

(ii) The printed copies of the A ~ l Report could be ob-
talrted only in November, 1976, althaugh the annual ac-
counts were adop'ted in the Annual GEmeral Meeting of 
the share holders held in February, '1976. 

(iii) The Annual Report of the Corporation for the earlier 
year S ~ il  be 'laid on the Table Of the House 
o only in Juhe, 1977." 

1.6. The Aflnual Report of Tannery and 'Footwffar COrporation 
of India for 'UJ7S'-76 aloilgwith "ReView' and 'statemMlt showing: 
rettsonsfor :&!lay inlaying the Ahliual RepOrt' "was'tatd on the 
Table oof Lbk 'Sa'bha 'on 23rd December, :1977. In -theatltement of 
reasons for"delay, 'delay 'has been attributed to the 'following, 
factors: 

"(i) The Accounts for the year 1974-75 were finalised very 
late and consequently there was delay in finalisation of 
the accounts for the year 1975:-76. 

(ii) The Board of 'Management of the Corporattbn, 'in their 
meeting held on 30-12-1976 deferred consideration of the 
'accounts for the year 1975-076 and'Hlliguedadditioaal 
: duties to the Statutory Auditors with regard to reconci-
ration of accounts 'of all depots and retall SMPS, and 
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also detailed scrutiny of all S'LUldry debtors and sundry 
creditors. 

(iii) On the basis of the detailed report submitted by the 
Statutory Auditors in March, 1977, adjustments were 
made in the accounts which were finally approved by the 
Board on 25th March, 1977. The comments of the Com-
ptroller and Auditor General Of India on the accounts 
were received on 21-4-1977, and the accounts were 
finally adopted in the Annual General Meeting of the 
Company held on 25th June, 1977. Thereafter, the ac-
counts were sent to the Press for printing and printed 
copies of the Annual Report were received by the Corpo-
ration from the Press in the last week of October, 1977." 

1.7. The Committee on Papers laid on the Table, in paragraph 
'4.16 of their Second Report (Fifth Lok Sabha) presented to the 
:House on 12-5-1976, recommended as under: 

"16. The Committee, therefore, recommend that as in the 
case of the Reports of the Autonomous Organisations, 
Reports of Government Companies should also be laid 
within 9 months of the close of the accounting year. The 
Committee further recommend that where it is not possi-
ble for the Government to lay the Report of any Com-
pany within that period they should lay on the "Table a 
statement explaining the reasons for not laying the Re-
ports, within 30 days from the expiry of the period of 
nine months and if the House is not in Session at that 
time, the Statement should be laid on the Table within 
seven days of re-assembly of the House. However, to 
give some more time to the Government to lay the Re-
ports of the Government Companies pertaining to the 
periods upto the end of 1974-75 which were in arrears, 
the Committee recommend that these Reports along with 
the delay statements should be laid on the Table by 
31st December, 1976. Reports for the year 1975-76 and 
subsequent years should be laid on the Table within 9 
months of the close oJ the aCCO'llIlting year." 

1.8. As the Ministry of Industry had not adhered to the time 
schedule recommended by the Committee on Papers Laid on the 
~ l  in para 4.16 of their Second Report (Fifth Lok Sabha) in 
the matter of laying the Annual Reports of Tannery and Footwear 
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Corporation of India, the Committee took evidence of the represen-
tatives of the Ministry of Industry and the Tannery and Footwear 
-Corporation of India, Kanpur on the subject on 20th June, 1978. 

1.9. During evidence, when the Committee enquired abo'llt the 
·extent of delay in laying the Annual Reports of the Tannery and 
Footwear Corporation, the representative of the Ministry of Indus-
try stated: 

"For 1973-74 it could be done by 31st December, 1976, which 
means there was six-and-a-half months' delay beyond 
the time given. For 1974-75 it was laid on the Table I)f 
the House on 3rd August, 1977 which meant there was a 
delay of about'seven months from December, 1976. For 
1975-76 it was laid on the Table on 23rd December, 1977 
which means there was a delay of 12 months from the 
time given i.e. from 31-12-1976." 

1.10. From the statement laid on Table showing reasons for 
delay in laying the Annual Repo'I't of the Tannery and Footwear 
Corporation for 1973-74, the Committee noticed that due to short 
duration of the Session held in March-April, 1977 the Annual Re-
port for 1973-74 could not be laid on the Table during that session 
and enquired as to how the short duration of the Parliament session 
came in the way of laying the Report for 1973-74 before Parliament. 
The rep.resentative of the Ministry admitted that that was not a 
'correct reason for the delay as a good number of papers had been 
laid during the short session of the Hoose. 

1.11. The Committee then invited the attention of the represen-
tative of the Ministry to the following observations made by the 
Auditors in their Audit Report on the accounts of the Tannery and 
Footwear Corporation for 1973-74 and enquired about the reasons 
therefor:-

"The system of accounting and the system of internal controls 
are week and require to be considerably improved and 
strengthened. Stock-in trade have not been properly 
valued on the prinCiple of cost or net realisable value 
whichever be lower. 

Several large amounts debited to Profit and Loss Account 
were not properly supported and the correctness thereof 
could not be verified." 
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The representative of the MLDistry stated: 

"The Company had· been in a bad way in so many respectsp 
particularly in respect of administration. In the last 
year we took several steps to clean up the entire ad-
ministration. The Manager (Finance and Accounts) 
who was in a way responsible for some of the delays has· 
been sent a way from the Company and since last year 
about 19 people of the Company were also dismissed. A 
full-time Managing-Director has joined only a few 

k months ago and we are now really  taking the affairs of 
the Company in hand." 

1.12. As regards the position of Annual Report of the Corporation 
for the year ~  he stated that the report had been printed and 
it was expected to be laid during the session of Parliament to be 
held in July-August, 1978. A statement submitted to the Committee 
showing dates of completion of accounts and printing of the Annual 
Reports for 1973-74, 1974-75, 1976-77 of the Tannery and Footwear , 
Corporation of India Limited is given at Appendix-I. 

1.13. When asked about the position of the Annual Report ;for the 
year 1977-78, the representative of the Ministry inform.ed:-

"We have drawn up a time-table for action and, according to-
that, auditors were appointed by the C & AG on 14-2-7S 
and the compilation of accounts is to be l ~  by 
31-3-78; the annual general meeting will be on 30-9-78; 
printing of the report will be done by 15-11-78 and it will 
be laid on the Table on 31-12-78." 

1.14. A9ked whe'ther any study on the losses suffered by that Cor-
pGl'ation had beenmllde ,therepresentatlveofthe 'Ministry replied 
that the aftairs of the Company had .been examined in detail not only 
by ,the Ministry but also by the Audit whose report was under com-

pInon. 

1.15. On further probe the representative of Tannery and F:'qatwear-
Corporation admitted that the Company lost about Rs. 15 crores in. 
1'9-'76-77 and dt1ring 1977-78 more l ~  were expected. The Com-· 
mittee were informed that the witness had suggested to the Govern-
ment certain-steps that could be taken to increase the production and 
to effectively organise the marketing. 'The witness further ex-

plained: 

"I made an MlaI,'sis that indicated that our overheads are Rs. 3 
crores and the sale is Rs. 4.40· crores. We have to increase 
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our sales to Rs. 20 crores, which is a Herculean task. What 
we are going to do is to change the product-mix, lay greater 
emphasis on exports and have our retail outlets like Batas 
where the margin is much 'more. We expect that with 
modernization and expansion in the retail market and ex-
port, we should be able to reach the take.aff point in three 
years' time." 

1.16. The Committee were assured by the representative of the 
Ministry that the delay in laying the Annual Reports before Parlia-
ment due to non-appointment of auditors would not recur in future 
because a time bound schedule for the purpose had been laid dowl'l. 

1.17. The Annual Reports of the Tannery and Footwear Corpora-
tion of India, Kanpur for the year 1976.77 and 1977-78 were laid on 
the Table of Lok Sabha on 23 August, 1978 and 20 December, 1978 
respectively, alongwith 'Review' in each case, on the working of the 
,Corporation. 

1.18. As there was delay in laying the Annual Report of the Cor-
poration for the year 1976-77, the Minister of Industry while laying 
the Annual Report also laid a statement showing reasons for delay 
in laying that Report. 

1.19. In the statement showing reasons for delay in laying the 
Annual Report of the Tannery and Footwear Corporation of India, 
.the Ministry have mentioned the following reasons for the delay: 

~  appOintment of Statutory Auditors for conducting 
audit of accounts for the year 1976-77 was communicated 
to the Corporation by the Company Law Board as late as 
May 1977 as a result of which commencement of audit of , , 
accounts by the Statutory Auditor!! was delayed. 

'The Audited Belance Sheet was received from the Statutory 
A i ~ on 15th December, 1977. The comments of 
the Comptroller & Auditor General of India under Sec-
tion 619(4) of the Companies Act, 1956, were received on 
30th December, 1977. The audited Balance Sheet to-
gether with the report of the Statutory Auditors and com-
ments of the Comptroll£'l' and Auditor-Genp.ral of Ind'a 
were adopted by the share-holders in the ADnual C'..eneral 
Meeting held on 7th January, 1978. 



6 

The printed copies of the Annual Report were received by the 
Corporation on 12th June, 1978 and made available to 
Government on 22nd June, 1978." 

1.20. The following observations made by the Statutory Auditors 
in their Reports for 1975-76, 1976-77 and 1977-78 of Tannery and 
Footwear Corporation and the replies given thereto by the Corpora-
tion are noteworthy.:-

Auditor's Report for 1975-76 Corporation's reply 

"Although the company has an 
Internal Audit department, in 
our opinion, the scope of audit 
covered by the said Internal Au-
dit department is not adequate 
and needs to be sufficiently en-
larged." 

Auditor's Report for 1976-77 
"Although the Company has an 
Internal Audit Department in cur 
opinion, the scope of audit cover-
ed by the said Internal Audit 
Department is not adequate and 
needs to be ~ i  enlarged. 

Auditor's Report for 1977-7'8 
Although the Company has an 
U'nternal Audit Department, in our 
opinion, the scope of Audit cover-
ed by the said -Internal Audit 
Department is not adequate and 
need!) to be sufficiently enlarged. 

The questiOni of strengthening 
the Internal Audit Department 
is already receiving the atten-
tion of the Management. 

The question of strengthening> 
Internal Audit Department is 
already rece:ving the atten-
tion of the management. An 
Internal Audit Manual is· under-
compilation and will be imple-
mented shortly. 

The question of strengthening 
the Internal Audit Department 
has been receiving the atten-
tion of the management. An 
Internal Audit Manager is going 
to be recruited shortly. The 
Internal Audit Manual will be 
compiled and implemented af-
te. the Internal Audit Manager 
assumes office. 

1.21. The Committee are distressed to note the delay in laying on 
the Table the Annual Reports of Tannery and Footwear Corporation 
of India for 1973-74, 1974-75, 1975-76 and 1976-77, which were laid 
on the Table of Lok Sabha on 22-6-1977, 3-8-1977,23.12.1977 and 23.8.7S 
:respeetively desplite recommendation made by the Committee in 
para 4.18 of their Second Report (Fifth Lok Sabha) presented on 
lz..5-1976 that rep')rts of Govemment companies pertainillf( to the 
periods upto the end of 1974-75 shou'd be laid on the TaMe alongwith 
the statements showing reasons for delay in laying the report r 
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accoUDts by 31-12-1976 and that the reports for 1975-'m and subse-, 
quent years should be laid on the Table within 9 months of close of 

the accounting year and if for any reason, it was not possible to lay 
the Report of any company within that .time Government should 

J 

lay within 30 days from expiry of the prescribed period a statement 
showing reasons for not laying the Reports within that period and if 
the House was not in session at that tim'e, the statement should 
be laid on the Table within 7 days of reassembly of the House. 

1.22. From the statement (Appendix-I) furnished by the Ministry 
of Industry, showing dates of comp:etion of accounts and printing of' 
Annual Reports of the Tannery and Footwear Corporation of India. 
for the years 1973·74, 1974-75, 1975·76 and 1976-77, the Committee 
find that after the appointment of auditors to audit the accounts of 
the Corporation for those years, 11 months time, 8 months time, 16. 
months time and 7l months time, respectively, was taken in finalis-
ing the accounts of those years, their aUditing and their adoption at 
the respective Annual General Meetings of the Corporation and after 
the All l~ .  of the Corporation (or those years were sent to 
the press, it took 10 months time, 5 months time, 3 months time and 
3t months time respectively in printing' them. The Committee' 
further note that on receipt of the copies of Annual Reports for 1973-
74, 1974-75, Un5·i6 and 1975-77 the Ministry of Industry took about 
\4l months, 9 months, 2 months and 21 months respectively, 
in laying those Reports on the Table of Lok Sabha. This e"hibits an 
extremely sorry state of affairs in the Corporation and an unsatis-
factory role played by the Ministry in the matter of laying on the· 
Table of the House the Annual Reports of Tannery and Footwear 

Corporation of India. 

1.%3. On examination of the reasons for delay as mentioned in the· 
statement showing reasons for delay in laying the Annual Report 

for 1973-74. the Committee do not find any cogent reason fnr the· 
delay except that the accounts for 1973-74 had to be modified at the 
instance of the Board of Directors. The Committee would like to 
point out that the Ministry of Industry were in possession of the· 

copies of the Annual Report of Tannery and Footwear Corporation 
of India for 1973-74 on the date of presentation (12-5-1976) of second' 
Report (Fifth Lok Sabha) of the Committee on Papers laid on the 
Table but the Ministry failed to take any action to see that the !aying 
of the Annual Report for 1973-74 was not delayed beyond Decem-
ber 1976 as recommended by the Committee. Instead, the Ministry , 
sat over this Report tnt 22-S-1977 when Report was laid on the Table-
of the House and have tried to justify the delay on their part by' 
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.adV8J1Cm, ~ eXf;uale ~. ~ to short sellSion of Parliament the 

report col\ld I)cK be l~  wbieh is most unconvinc:n, and without 
any bAiiJ. 

1.24. The Committee would like to point out that short sessions 
do not bar the MinistJ-jes from ~  the Reports on the Table of 

the HGUe. TJa" l\tinistries are ~  that thve is always a time 
gap between the date of issUe of notification regardin, commence-
ment of a session and the actual date of commencement oi the 
. session, during which each Ministry has to initiate action, as soon 
as date for COlllJlleDl:ement of ~ session is apDOWIced, for laying 
Gn the Table of the 8iluse, at the earliest opportunity during' the 
Bession, the papers which are due for layiDg and copies of which are 
available. The ClmlaUttee, therefoI;e, feel that had the Ministry 
been vigilant, tbe Annual Report for ~  of Tannery and Foot-

wear COrpGrauOIl of IDdia could have been laid in time. The re-
presentative of tae MiDistry admitted during evidence that tbe 
reason advanced by the Ministry in the statement showing reasons 

for delay was not conect. Tlse CoJllllLittee would like to emphasise 
that Miniatries should, take grc3ter care in preparin, statements 
to be laid before Parliament and ensure that the facts stated and the 
!J'easons advanced therein should be correct, factual and logical and 
at no time attempt should be made to treat the House lightly by 

.dvaacing reasons and arguments which cannot stand scrutiny. 

1.25. The Committee are ~  to DO.te from the statement 

appended to the Annual Report of Tannery and Footwear Corpora-
~  of India for 1974-75, showing reasons for '4e:ay in laying that 

Report on the Table of the House, that although the printed copies 
of that Report were available with the Mini.try i.n November, 1976 
the BePOl't could not be laid in time hecaWie the Annual Report for 
the earlier year (1973-74) could be laid only in June, 19'17. The Com-
mittee have inevatably to co.elude'hat the apa6iletic attitude of 
the M!nistry contributed to the delay in laying of tbeReports of 
Tannery and }o'uotwear Corporation of India which were already 
in arrears. 

.~ . As ~  the re8SQl1S ~ ~  .tbe ~~  4t the 
delay statoment' laid alop,gwi.th _tit: AIJ1) .... l &port 'or 197;>·7,6, tbe 
Committee do not ~  with the ~l ~i  of the ~  t\Jt 
·'the aecountsior the ye.-r 1974-75 w.ere tmld*d ~  I. !WJl 
eODsequently tbere we.s d"lay ~  i l i ~ of the ~ ~  ~ 

year 1975-76". In this .connection, the COlllD)itteeQote ·froQl ~  
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statement (Appendix-I) showing dates of completion of accounts and 
printing of Annual Reports of Tannery and Footwear Corporation 
of India for l!l73-74, 1914-75, 1975·76 and 1976-77, that the accounts 
of the Corporation for 1974-75 had been finalised in the lst week 
of July, 1975 and the comments of Comptroller and Auditor General 
on thole accounts had been received on 22 January, 1976, whereas 
the following accounting year 1975·76 closed on March 31, 1976 and 
accounts for that year were finalised in June, 1976. In the Com· 
mittee's opinion the accounts for 1974·75 should not be made an 
excuse for delay in the finalisation of accounts for 1975-76. 

1.27 .. The (;ommittee further note that the Board of Management 
;)1 Tanne.,y and Footwear Corporation of India at their sitting held 
on 30-12-1!m; deferred consideration of accounts for 1975-76 as the 
~ ard assigned additional duties to statutory Auditors with regard 
to reconciliation of accounts of depots and retail shops etc. of the 
Corporation. It means that the work regarding auditing of accounts 
for 1975-76 had been completed before December, 1976. 

1.28. The Committee feel ,that the Corporation had not been ear-
nest enougb to ensure that the Repor:! for 1975-76 was not de!ayed 
on account of any avoidable circumstance inasmuch as the Audi-
tors could have been asked to do the additional duties before the 
accounts for 1975-76 were finaUy audited. Had the Corporation been 
vigilant, the time which had been lost in reconciIingthe accounts 
of the depots and retail shops in scrutinising sundry debtors and 
sundry creditors and thereafter in preparing detailed report thereon 
and making adjustments in the accounts, could have been saved 
and much of the delay that occurred in laying the Report on the 
Table of the House, could ·have been eliminated. 

1.29. The Committee find that the Department of Company 
Affairs are also to some extent responsible for the delay caused in 
laying of Annual Report of Tannery and Footwear Corporation of 
India for 1974-75 and 1976-77. According to the statement (Appen-
dix·l) the Department of Company Affairs had been requested by 
the Corporation for the appointment of Statutory Auditors for 1974-
75 and 1976-77, even before the closing ()f those years but the De-
partment of Company Affairs took about 5 months in each case in 
appointing the Auditors. The Committee are of the opinion that the 
Department of Company Affairs should not have taken so much time 
in appointing the Statutory, Auditors. The Committee trust that 
the Department of Company Affairs would not take so much time 
in future in the appointment of Statutory Auditors after a request 
for the purpose is made to tbem by any Corporation/Company. 



12 

1.30. It is, however, heartening to note that the Annual Report 
of the 'l'annery and Footwen Corporation of India, K'lnptlr for the 
year 1977 -i8 was laid on the Table of the House in time i.e. on 
20-12-78. The Committee hope that in future also the Reports of 
the Corporation would be laid in time as per recommelldation made 
by them itl pa,-a 4.16 of Second Rej}ort (Fifth Lok Sahha). 

1.:11. III ~  Auditors' Reports on the accounts f(Jf J975-',6 1976-77 
aud J9Ti ,78, III the Tannery and Footwear Corporation of ~  8. the 
Audit have made repoatedly the following observation: 

"Although the company has an Internal Audit department, in 
0111' opinion, the scope of audit covered by the said Inter-
nal Audit .Department is not adequate and needs to be 
suflicieDtly enlarged." .. 

The Committee fail to understand as to why serious attention has 
110t been given to such observations of the Audit. The Committee 
would like to re-emphasise that jf accounts are not maintained and 
compiled properl), there is bO\Uld to be delay in finalising the Audit 
lbp()ri and this would naturally delay laying on the T"ble of the 
House the Report and the audited AccQunts. The Committee are of 
the opinion th'lt in order to keep tlte accounts up-to-date 1nd in ))ro-
pel' shape it is all the more necessary that the Internal Audit the 
pal'Lment of· the Corporation must be adequate and weIJ-equip))ed 
with '\ccouuting manual etc., which are necessary for'thp.° efficient 
functioning of the Audit Department of the Corporation. This will 
also hdp in the expeditious auditing of the accounts and conse-
quently 1n timely laying of the Report/accounts on the Table of the 
House. The Committee trust that necessary and urgent steps would 
be taken to make up the deficiencies pointed out by the Auditors. 

NF:W D;ELHI; 

May 2,1979 

vaisitkha i i S ~ 

KANWAR LAL GUPTA 

Chairman, 

Committee on Papers laid on the Table, 
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APPENDIX D 

Summary of Recommendations/Observa.tions contained in the Report 

S. No. Reference to para 
No. of the Report 

Summary of Recommendations/ 
Observations 

1  2 

1 1.21 

2 1.22 

3 

The Committee are distressed to note the 
delay in laying on the Table the Annual Reports 
of Tannery and Footwear Corporation of India 
for 1973-74, 1974-75, 1975-76 and 1976-77 wh'cn 
were laid on the Table of Lok Sabha on 22-6-1977, 
3-8-1977, 23-12-1977 and 23-8-1978, respec-
tively despite recommendation made by 
the Committee in para 4.16 of their Second Re-
port (Fifth Lok Sabha)-presented on 12-5-1976-
that reports of Government companies pertain-
ing to the periods up to the end of 1974-75 should 
be laid on the Table along with the statements 
showing reasons for dela.y in laying the report I 
accounts by 31-12-1976 and that the reports for 
1975-76 and subsequent years s"tould be laid on 
the Table within, 9 months of close of the account-
ing year and if for any reason, it was not possi-
ble to ~  the Report of any company within 
that time, Government should lay within 30 
days from expiry of the prescribed period a 
statement showing reasons for not laying the 
Reports within that period and if the House was 
not in session at that time. tl-te statement should 
be laid on the Table within 7 days of reassembly 

of the House. 

From the statement (Aopend;x-l) furnished 
by the Minisbry of Industry. i ~ dates of 
completion of accounts and printtng of Annulll 
ReoortCl of the Tannery and Footwear Corpora-
tion of Indi.a for the vean; 1973-74. 1974-75. 1975-
76 and 1976-77. tbe Committee find that after the 

14 



(1) 

3 

(2) 

1.23 

15 
---_ ..... -

(3) 
------. 

appointment of auditors to audit the accounts of 
the Corporation for those years, 11 months time, 
8 months time, 16 months time and n months 
time, respectively, was taken in finalising the 

~~ of those years, their auditing and their 
adoption at the respecfve Annual General 

i~  of the Corporation and a,fter the Annual 
Reports of the Corporation for those ~  were 
sent to the press, it took 10 months time, 5 
months time, 3 months time and 31 months time 
respectively in printing them. The Committee 
further note that on receipt of the copies of 
Annual Reports for 1973-74, 1974-75, 1975-76 and 
1976-77 the Ministry of Industry took about 14t 
months, 9 months, 2 months and 2t months 
respectively. in laying ~ Reports on the 
table of Lok Sabha. This exhibits an extremely 
sorry state of affairs in the Corporation and an 
unsatisfactory orole played by the Ministry in the 
matter of laying on the Table of the House the 
Annual Reports of Tannery and Footwear Cor-

poration of India. 

On examination of the reasons for delay as 
mentioned in the statement showi,ng reas'lns for 
delay in laying the Annual Report for 1973-74, 
the Committee do not find any cogent reason 
for the delay except that the accounts for ] 97'3-
74 had to be modified at the instance of the 
Board of Directors. The Committee would like 
to point out that the Ministry of Industry were 
in possession of the copies of the Annual Reoort 
of Tannery and Footwear Corporation of India 
for 1973-74 on the date of presentation (12-5-76) 
of Second Report (Fifth Lok Sanh!') of the 
Committee on Papers laid on the Table but the 
Ministry failed to take any action to ~  thnt the 
laving of the Annual Re!lOrt for 1973-74 was not 
delayed beyond December. 1976 as recommenrled 
by the Committee. Instead. the Ministry sat 
over this Report till 22-6-1977 when Report was 
laid on the Table of the House and have tried 

. .~ ........ _.--_.---... ------
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4 1.24 

5 1.25 

to justify the delay on their part hy advancing 
lame excuse that due to short session of Parlia-
ment the report could not be laid, whi'ch is mom 
unconvincing and withuot any basis. 

The Committee would like to point out that 
short sessions do not bar the Ministries from lay-
ing the Reports on the Table of ~ HOlLie. The 
Ministries are aware that there is always a time 
gap between the date of issue of notification re-
garding commencement of a session and the 
actual date of commencement of the session, dur-
ing which each Ministry has to initiate action, 
as soon as date for commencement of the ses-
sion is announced, for laying on the Table of 
the House, at the earliest opportunity during' 
the ~  the papers which are due for laying 
and copies of which are available. The Com-
mittee, therefore, feel that had the Ministry been 
vigilant, the Annual Report for 1973-74 of Tan-
nery and Footwear Corporation of India could 
have been laid in time. The representative of 
the Ministry admitted during evidence that the 
reaso.n advanced by the Ministry i.n the state-
ment showing reasons for dalay was not correct. 
The Committee would like to emphasise that 
Ministries should take greater care in i ~ 
. statements to be laid before Par!;ament and 
ensure that the facts stated and the reasons 
advanced therein should be correct. factual and 
logical and at no time attempt sbould be made 
to treat the House lightly by advancing reasons 
and arguments which cannot stand scrutiny. 

The Committee are concerned tl) note from 
the statement apnended to the Annual Re?Ort 
of Tannery and Footwear CorporaVon of 1fndia 
for 1974-75, showing reasons for rlelav in l i ~ 

that Report on the Table of the House, that 
although the printed copies of that Re1)ort were 
available with the Ministry in November, 1976. 
the Report could not be laid in  time because the 

-_ .. -._-_. 
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6 1.26 

7 1.27 
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Annual Report for the earlier year (1973-74), 
could be laid only in June, 1977. The Commit-
tee have inevitably to conclude that the apathe-
tic attitude of the Ministry contributed to the 
delay in laying of the Reports of Tannery and 
Footwear Corporation of India which were 
already in arrears. 

As regards the reasons adduced by he Minis-
try in the 'delay statement' laid alongwith the 
Annual Report for 1975-76, the Committee do 
not agree with the explanation of the Ministry 
that "the accounts for the year 1974-75 were 
finalised very late and consequently there was 
delay in finalisation of the accounts for the year 
1975-76". In this connection, the Committee note 
from the statement (Appendix-I) showing dates 
of completion of accounts and printing of Annual 
Reports of Tannery and Footwear Corporation 
of Indi'a for 1973-74, 1974-75 1975-76 and 1976-77 
that the accounts of the Corporation for 1974-75 
had been finalised in the 1st week of July, 1975 
and the comments of Comptroller and Auditor 
General on thoSe accounts had been received on 
22 January, 1976, whereas the following account-
ing year 1975-76 closed on March 31, 1976 and 
accounts for that year were finalised in June, 
1976. In the Committee's '.opinion the accounts 
for 1974-75 should not be made an excuse for 
delay in the finalisation of accounts for 1975-76. 

The Committee further note that the Board 
of Management of Tannery and Footwear Cor-
poration of India at their sitting held on 30-12-76 
deferred consideration of accounts for 1975-76 
as the Board assigned additional duties to Statu-
tory Auditors with regard to reconciliation of 
accounts of depots and retail shops etc. of the 
Corporation. It means that the work regarding 
auditing of accounts for 1975-76 had been com-
pleted before December, 19'16. 

-----------------------
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(2) (3) 

------------------------------------
1.28 

1.29 . 

.~. ,'.' 

1.30 

The Committee feel that the Corporation had 
not been earnest enough to ensure that the Re-
port for 1975-76 was not delayed on account of 
any avoidable circumstance inasmuch as the 
Auditors could haVe been asked to do the addi-
tional duties before the accounts for 1975-76 
were finally audited. Had the CO'I'poration been 
vigilant, the time which had been lost in recon-
ciling the accounts of the depots and retail shops, 
in scrutinising sundry debtors and sundry credi-
tors and thereafter in preparing detailed report 
thereon and making adjustments in the accounts 
could have been saved and much of the delay 
that occurred in laying the Report on the Tab!,! 
of the House, could have been eliminated. 

The Committee find that the Department of 
Company Mail's are also to some extent res-
ponsible for the delay caused in laying of An-
nual Report of Tannety and Footwear Corpora-
tion of IIndia for 1974-75 and 1976-77. ~ i  

to the statement (Appendix-I) Ule Department of 
Company Affairs had been requested by the 
Coo:poration for the appointment of Statutory. 
Auditors for 1974-75 and 1976-77, even before the 
closing of those years but the Department of 
Oompmy Aft'airs took about 5 months in each 
case in appointing the Auditors. The Commit· 
tee are of the opinion that the Department of 
Company Affairs should not have taken so much 
time in appointing the Statutory Auditors. The 
Committee trust that the Department of Com-
pany Affairs would not take so much time in 
future in the appointment of Statutory Auditors 
after a request for the purpose is made to them 
by any Corporation/Company. 

It is, however, heartening to note that the 
Annual Report of the Tannery and Footwear 
Corporation of India, Kanpur for the year ~  

------------------------
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78 was laid on the Table of the House in time 
i.e. on 20-12-1978. The Committee hope that in 
future also the Reports of the Corporation would 
be laid in time as per recommendation made by 
them in para 4.16 of Second Report (Fifth Lok 
Sabha). 

In the Auditors' Reports on the accounts for 
1975-76, ~  and 1977-78, of the Tannery and 
Footwear Corporation of India, the Audit have 
made repeatedly the following observation: 

"Although ~ company has an Internal 
Audit department in our opinion the , , 
scope of audit covered by the said 
Inter:n.al Audit Department is not 
adequate and needs to be 9Ufticiently 
enlarged. " 

The Committee fail to understand as to why 
serious attention has not been given to such 
observations of the Audit. The Committee 
would ld.ke to re-emphasise that if accounts are 
not maintained and compiled properly, there is 
bound to be delay in finalising the Audit Report 
and this would naturally delay laying on the Table 
of the House the Report and the Audited Acco-
unts. The Committee are of the opinion that in 
order to keep the accounts up-to-date and in 
proper shape it is all the more necessary that 
the Internal Audit Department of the Corpora-
tion must be adequate and well-equipped with 
accounting manual etc., which are necessary for 
the efficient functioning of the Audit Department 
of the Corporation. This will also help in the 
expeditious auditing of the accounts and conse-
quently in timely laying of the Report/accounts 
on the Table of the House. The Committee 
trust that ~  and urgent steps would be 
taken to make up the deficiencies pointed out by 
the Auditors. 

-------
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